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None present.
List this case on 18.3.2009,

v

(Mrs. M. Gautam) (Justice A'K. Yoq)

09.04.2009
Hon’ble Mr. Justice A.K. Yog, Member (J)

Hon’ble Mrs. Manjulika Gautam, Member (A)
Shri A.K. Srivastava, learned counsel

for the applicant submits that in view of

his

the

thereby

subsequent development

grievance 1is also redressed Dby

Department. He does not want to press this

Accordingly O.A 1is dismissed as not

pressed.
No costs i
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